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For the Applicant ... SHRI M.3. GUFTA,
For the Respondents ees NONZ,

PER HGN'BLE MR, JUSTICE D,L, MEHTA, VICZ GHAIRMAN,

Heard the learned counsel for the applicant, The
applicant has challengzd the order Ann2xure A-l deted $5.5.91
and th2 order dated 15,4,91. The applicant wass issued charge-
sheat in March, 1987 and after recording the evidence of the
witnesses the enquiring authority submitted the report, The
matter was referred for opinion of the Union public 3esrvice
Commission and the Union Public Service Commission exemin2d
the matter in d:tail and tendered advice vide letter dated
31,1.91, After careful study th2 mstter releting tc the
punizhment to the retired person, it was decided that taking
into account the overell gravity of the charges against Shri
Tak, the Presidant has accepted the advice tendered by the
U.P.S3.C, &3 ts the quantum of cut to b2 made in the pensionary
b2nafits admissible to Shri Tak, The President has dscided
that the entire pension admissible to Shri Tek should be
withheld permanently.

2, Mr. M.S, Gubta, appearing on bzhalf of the applicant,
has submitted, i) that it is a case of no 2vidence and ii)that
the punishment award2d is arbitrary and p@rvers2 and the

quéntum should be rzduced, Looking to the fact that the
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" applicent is aged about 65 yzars and he n2eds persiocn for his

maintainénce, as fer as the first limb of the arguments is
concernad, we have gone tﬁrough the enquiry report and the
opinion of the U,P.S5,C, and other relevant recofd and we
consider that it is not a case in which the Tribunal should
substitute'its opinion in place of the disciplinary authority,
Thers is no arbitrariness or pfrversity in the matter of
finding of guilt, As far as the second liub of th2 caese is
concernsd, Mr, Gupta submitted that it is only a matter of
thres tickets and the amount involved is not also very high,
It is ot a case of on2 ticket or two tickets or the involve-
mert of th2 amount but it is Juestion of system and unless the
court taks a stringant view in the matter, it will be very
difficult to solve th2 problem of corruption, embezzle2ment and
misconduct in the departmants, e have gone through the order
Annexure A-l dated 15.,4,91 and we are of the view that the
Jquantum of punishmznt awarded cannot bes said to be arbitrary

oOr purverse,

3. We do not find any force in the OA and the same is

dismissed accordingly,
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